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C . .A.. T. Bench, J.A.IPUR 

.:. 

Orders O.A. NO. 43 & 44/93 

Mr. K.L.ThQwani- Counsel for applicant. 

Mr. M.Rafiq- Couns~l for respondents. 

Heard, the learnod coun~el for the pDrties. 
\ 

Tho npplic~nt in the O.A.No. 43&44193 has prayed 
I 

that the applicant may be declared 1 as Q tempor•ry 

status holder and he hus right to be absorbed on 
I 

regular basis. It was also prayed that respondents 
I 

be directed to consider the case or;the applicant 

and prayer for injunction was also submitted. The 

applicant is directed to make the rJpresontaticn 
I 

about the gr ievCJ nee mwd o by him and :submit ~ co;~y 
I 

of the petition also as part of the ~eprosentation 
I 

in additiaon to the additional grounps taken in 

tho representation. The respondents ~re directed to 
I 

consider the representation within a~period of 
I 
I 

3 months after the submission of thelsame. 

stands disposed of accordingly.; 

I 

Adm. Member 

I 

I . 


